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PART IV

~ Acts of the Gujarat Legislatore and Ordinances promulga!ed and
Regulations made by the Governor,

~ The following Act of the Gujarat Legislature having been assented to by the
Governor on the 19th September, 1986 is hereby publlshed for general information.

I.P. VASAVADA,
Secretary fo the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 29 OF 1986

(First " published, after having received the assent of the Governor in the
“Gujarat Government Gazeite” on the 20th September, 1986.).

An Act further to amend laws relating to salaries and allowances of Members ang
Speaker of Gujarat Legislative Assembly, Ministers and Leader
of -the Opposition.

It is hereby enacted in the Thirty-seventh Year of the Republic of India as
follows : —

1. (1) This Act may be called the Gujarat Salaries and Allowances of Shors tils ™

Members and: Speaker of Gujarat Legislative- Assembly, Ministers and Leader *% oommens
of the Opposition Laws (Amendment) Act, 1986. Semens.

(2) It shall be deemed to have come into force on the 1st September, 1986,

*

of
2. The enactments specified in column 2 of the Schedule shall be amended enmu.

to the extent and in the ‘manner specified in column 3 of the said Scheduls,
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SCHEDULE _ o , _ ;
{See section 2)
8r. Name of the enaotmmts ' Amendinentm_ i
No. , !
1 ’ q . 3 |
1. The Gujarat Legislative Asse- 1. In seotion 3,—
mbly Members’ Balariea and
Allowances Act, 1960 ](Gu] I :
. of 1960). . (1) in sub-seotion (1), for the
: figurea “400”, the figures

_ “500” shall be Bnbstltuted;

(3) in sub-gestion (2), for the

fi “800”, the figures

“B0O” shall be substituted.

3 In sectuon 4,—

(1) in clanse (a), for ‘the figures
- “40”, the figures “T0" shall J
be substituted _ ‘4

(2) in olause (b}, fdr the figures
“40”, the figures “70” shall
be anbstltuted

3, In aection 5B, in the proviso,—

{1} for the figures “5000”, the
figures “7500” shall be
aubahtuted ahd e B

2) for t]m flgu:es “10,0007;
the figures 15, 000" shall
be anbatituted. - B

4. In seofion 6A, in aub-aeehon &) ;
- for the- figures “200”, the figures- |
“400" shall be substituted. ' :

B, In section 8,—
{1} after sub-section (), the follo~

wing sub-section shadl be insorted,
sely:—
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 “(2) There shall bo paid to every

Member a sum of R, 160/ par
month towards the gogst
of services of & parsonal ass;.
stant that may be incurred
by him as such Member,”;

(2} in sub-sestion (8), for the
first proviso, the follows
viso shall be substituted,
namely:—

- “Provided that—

(8) a Member and the Mem-
bors of his family whio are
residing with and de.
pendent on him shall be -

-entitled—

() in a place where there is
- 1o hospital maintajned
by the State Government,
such accommodation,
- medical attendance or
treatment in a hospital
maintained by a.munijei.
pality or a panchayat;
and S

(i) notwithstanding that in
~aplace where there is a
hospital maintained by
the State Government,
in the vase of emergency
- to be certified by the
Civil Surgeon of snch
hospital, to such acco-
mmodation,” medical,at-

'/ tendance or., treatment
" ina hospital mainfained
by a Municipal Cop- .
poration or a mnnieipa-
lity; and

(b} & Member shall ‘b entitled
- In respect of such attends
ance or treatment eithep
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2.

3.

L

The Gujarat Legislative Assem-
bly (Speaker and Deputy
Speaker) ' Salaries and Allo-
wances Aok; 1960 (Guj. IIL of

. 1960).

‘The Gujarat Ministers’ Sala-
ries and Allowances Act, 1860

(Guj. VI of 1980).

I

1‘

1.

in a place in the State of
. Gujarat where there is no
hospital maintained by the
State Government, s munici-
pality or a panchayat or in &
place in any part of India
outside the State of Gujarat

to be reimbursed by the State . .

Governmentgsubjeot - to such
rules as may be made under
gection 10 in this behalf, with
any amount paid by him on
account of attendance and
treatment taken by him -
or & member of his family
residing with and deperidant
on him from any registered
medical practitioner on pro-
duction by him of a cerfifi- -
cate and bills regarding the
charges paid by him to such
medical practitioner;”;

(3) in sub-section (BA), furthe
figures  “100”, the figures .
“300” shall be substituted. =

In section 3, for the figures “1600”
the figures “2000” shall be sub-
stituted.

In section 5, in 'sub-éection {2),
for the figures *300”, the figures
“500” shall be substituted.

"In segtion 3—.

(a) for the figures “1600”, the
figures “2000” shall be sub-
stituted;

(b) for the figures “1400”, [the
figures “1800” shall be sub-
shituted. :
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2,

i The Gu]arat Legislative Asse— L.
- wably (Leader of the Opposi-
6iou) Salary and Allowances

~ Aot, 1979 (Guj. 16 0f1979).

M‘-"“-""’x‘b\
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{I:; aﬁctlin.)n b, in sub-section (%),
or the figures “300”, the figures
“500” shall be aubstltubed o

In scotion 6, for the figures

“1200”,- the figures “1600%
shall be substibuted. -

In section 8, in sub-section )
for the figures “300”, the figurea
“500” shall be substituted,

In seotion 3, for the fi
‘1600”7, the figures “2000” shall -
be aubstltuted

-In.section B, in sub-section (2), -

~ for the figures “300”, the figures

569" ghall be substituted.
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